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AL, T AT TAGTY TR WA
e
7% foett, 15 fomw=w, 2021

FTAT. 3794(3). —FFT T, TATITT (Twero) @i, 1986 (1986 T 29) (R =it zorr
TETY I ATAHTH FgT 47 §) i 4wt 3 it IHemT (1) i ST (3) TR T AFAT F TN FA
TUITSATA H TH AT<9T % W9 it arra &, a7 a9 1 sty & o, Feterem awet 7 foss a9+
AT THAATE TET S Taber arfersweor (5o =0 zoF 9amq WfEsor Fg7 47 8) &7 T34 F7d0 &,
qATT —

wU . qaey griRafa
(1) (2) (3)
1. TTHTT T TLTT A==, TAFI0T, Tora1g TR0 e 79 &, TETE, T2 ;
aferTE TETe
2. T G ITH AT e/ A, 807, 9T OerE, Hee TTET, TET

5206 GI/2021 (1)
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3. o TR /A, T ATe, 9T TTET, TET
4. TEEA-H =, AaATg g Fesr e, e, 5= TITET, TET
6. g [Rgor, s ot AT, AT qA, ST A9, AT T, T
7. R or/arTer, g 4 iy Gramn, = denfier =2, 5= TIET, T3
8. T, AT A, FATAT S AT TG THE-TGF TR0 Torred, EEREREL
Q. =T, 7. =T, Hgersw, i Tl ad g, 9= Eroros 7= ;
Freatameas o, s, 3=
10. =t. <. Creaferarm, R, 7o T3 gorme, g= Hroras 7==7 ;
Froata=me, o=
11. . TS, T, T U de7e, 9-FE3=m frar, aefareafaamerT, IECRE R
12. TAATSHTT, B F97 45 22, 7. 3/2, BT TetT, Foreet 7907 7917, T2, -7
T, F72-600061 T |
13. fR2omr, Tt AT 9=, d9re, 59s-600015 TEE-A="T, 737 |
2. TTFEIF0T &7 AT 9%, AHAATE § g |
3. TTFErR=oT 31 35 = forT Torgfe <o Fo ey §eaT F UF-fagre qEedt 7 g |
4. Feft o Tew o foey, Gt wewr o1 =i aew g Rt e o afeeis g 9=t
=T F=Tr BT S
5. 2 F Bl 2 & 79+ & o, weer, Bl vt aferser, oeer o s=2ie aorm T e st

AT & S, F WoATEa A AT ®, SRy 1 S5F T T A g T |

6.

TITEFT0T, AHAATE 797 § TEF T A0 FAMCIET il TOd FA A7 I T97 F2T

BT T &= § =@EiE Tguv F FEwn, I9HE 7 FEAr F yhieEl & o Setered s

(i)

(ii)

(i)

e, TRATSHT JoaTT F dures F o araes wriea ¥ gy, 7% 78 aqarfy 767 S
T TTSTAT F AT B ¢ AY AT AT F TAET AT AT HATAT T FET AT Al
At s aferg=aT Hers #1.ar. 19(F), T 6 ST, 2011 (59 =a 2o To=mq 39
gfee==T Fgr T 2) 7 auerat F fiqv § 9 S AT FT A7 Tq=ag ArEEIw w Uy
TS F AqETES & forw, S & Sa afagEer ®§ @R &, v graes fiF urtta f avra
T a7 T &7 et F ofae frerfe wm;

Tt iy ARt wm,

TTTErET, ST ATEREAT o ITALT FT TAH FIA AT SAdT ATHTELT FIA % (0 Seqvarat g,
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(iv) wrfesror, adm B 9= ao F o § 39 96w 99 99y Jeer § qivEaT av
TITAON o forT 7197 TTRTT T TTCF TEaTaT 0 THTET T3 G TS T2 S T TTrersheoT
T 36 Hayg # AfatEee frerer w3,

(v)  wrfareor, S aterfeem a7 So aefi= a9 U Rt F uadt F atSwtAa aftwwor F gt
T S FT AT I ATATHTH TAT IAF AT 970 707 {07 F U=t F ATAHHT AT Joera=

TN ATATT F2 AT HTHEAT T T A T 4T,

(vi) wTfersR=T, S afeng=T F afewmr a7 Seere & wrEent § s 7 7 Ffr s=fte ar G
TS 1T TR T afaTE F A a7 i AT [ AT F

(vii)  STTErERT, ST ATATAW 93T 19 F Fei= TRATE W2 F & (o0 TEFd &

(viii) SITTEr=F=oT, THF T HTHAT F 20 T AT F77 o o703 Atat=aq i a1 10 F o,
ST ST Y ST FTATS F |

7. TTFER0T, SO FTATOT § UTCSTOTAT 910 T % GANS o (o0 U qH T =12 AT R ST
T Fed, oo daa sEeht a3Ft § FTAET, 95 F FrEge, Teaw Juht ® v v G, s
FTER==T % AfoRaor 74T Seerae St qrren & forn frwet @ vE aftwe o seerus o i

o
|

c ¢ o . _c . 2. _a o .
FTEATS, =TT AT, SF st =t F arger oft 2, @i wow gy £ aauig 75 FE a=y

TISTAT T T (8T AT ST |

8. WA Tg AT | FF T 7 TF TIT AT HATHATI 00 F91E TTE T TET FIT Tl TIEH07
T T |

[T, 3-17011/18/1996-4TETr-I11(TTT)]
YT T T, T A=

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 15th September, 2021

S.0. 3794(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government
hereby constitutes the Tamil Nadu Coastal Zone Management Authority (hereinafter referred to as the Authority)
consisting of the following persons, for a period of three years, with effect from the date of publication of this order in
the Official Gazette, namely:—

S1.No. Members Status

) 2 3

1. The Principal Secretary to Government, Environment, Climate Change & Chairman, exofficio;
Forest Department, Government of Tamil Nadu

2. The Director/Commissioner of Town and Country Planning, 807, Anna Member, exofficio;
Salai, Chennai

3. The Director/Commissioner of Fisheries, Tenyampet, Chennai Member, exofficio;

4. The Member Secretary, Tamil Nadu Pollution Control Board, Guindy, Member, exofficio;
Chennai

5. The Member Secretary, Chennai Metropolitan Development Authority, Member, exofficio;
Egmore, Chennai

6. The Regional Director, Central Ground Water Board, Rajaji Bhavan, Member, exofficio;
Besant Nagar, Chennai

7. The Director/Commissioner, Department of Industries and Commerce, Member, exofficio;
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Guindy Industrial Estate, Chennai

8. Dr. R. Venkatesan, Member, Expert,
Scientist G & Group Head-Ocean Observation Systems, National Institute
of Ocean Technology, Ministry of Earth Sciences, Chennai

9. Dr. R. Ramesh, Director, National Centre for Sustainable Coastal Member, Expert,
Management, Anna University Campus, Guindy,
Chennai

10. Dr. D. Thirumalivasan, Director, Institute of Remote Sensing, Anna Member, Expert,
University, Chennai

11. Dr. L. Elango, Professor & Head, Department of Geology, Anna Member, Expert,
University, Chennai

12. The Advisor, M/s Care Earth Trust, No. 3/2, 6™ Street, Thillai Ganga Member, Non-
Nagar, Nanganallur, Chennai-600 061 Governmental

Organization ;

13. The Director of Environment, Panagal building, Saidapet, Member Secretary,

Chennai - 600 015 exofficio.

2. The Authority shall have its headquarters at Chennai, Tamil Nadu.

3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members.

4. A Member, other than an exofficio Member, shall be paid allowances as per the norms decided by the Central
Government.

5. In order to avoid any conflict of interest, the member(s) shall recuse themselves from the meeting of the
Authority, in the process of appraisal of any project, for which they have rendered consultancy service.

6. The Authority shall, for the purposes of protecting and improving the quality of the costal environment and
preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in the State of Tamil
Nadu, take the following measures, namely: —

@

(i)

(iii)

(iv)

™)

(vi)

the Authority shall, after receiving the application for approval of project proposal, examine the same if it is
in accordance with the approved Coastal Zone Management Plan and within the requirements of the Coastal
Regulation Zone notification issued by the Government of India in the erstwhile Ministry of Environment
and Forests and published vide number S.0.19(E). dated the 6th January, 2011 (hereinafter referred to as the
said nofification), and make recommendations for approval of such project to the concerned authority, as
specified in the said notification, within a period of sixty days from the date of receipt of such application;

the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as specified in
the said notification;

the Authority shall be responsible for enforcing and monitoring the provisions of the said notification;

the Authority shall examine the proposals received from the State Government for changes or modifications
in the classification of Coastal Regulation Zone areas and in the Coastal Zone Management Plan and make
specific recommendations thereon, to the National Coastal Zone Management Authority;

the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the rules made
thereunder; and review the cases involving violations or contraventions of the provisions of the said Act and
the rules made thereunder;

the Authority shall inquire or review cases of violations or contraventions of the said notification suo-moto,
or on the basis of a complaint made by any individual or body or organisation;

(vii) the Authority is authorised to file complaints under section 19 of the said Act;

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify the facts of

the cases before it.

7. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated website
and post the information relating to its functions, including the agenda in its meetings, minutes of the meetings,
decisions taken in each meeting, recommendations for matters on violations and contraventions of the said notification
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and actions taken on such violations and contraventions, court matters including the orders of the courts and the
approved Coastal Zone Management Plan of the State Government.

8.  The Authority shall furnish reports of its activities at least once in six months to the National Coastal Zone
Management Authority.

[F.No. 17011/18/1996- IA-III (part)]
NARESH PAL GANGWAR, Jt. Secy.
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